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Memorial here on ·1 nw-", ...... "", 
as he would sit on meditation 
at the place named after the 
revered Hindu saint. 

DMK in Tamil Nadu pet­
itioned the district collector 
against granting permission 
for the PM's spiritual so­
journ, citing the election 
model code of conduct that is 
in force, besides the ongoing 
tourism season that would 
see a good influx of domestic 
and foreign tourists. 

The beach will be out of 
bounds for tourists from 
Thursday to Saturday and 
private boats would also not 
be allowed to ferry. 

The district in the coun-
• try's southern most tip will 

see a strong posse of 2,000 p0-
lice persormel and various se­
curity agencies maintain a 
tight vigil during the PM's 
event, five years after he went 
on a similar meditation exer­
cise in a Kedarnath cave after 
the 2019 poll campaign. PTI 

• BJP neta moves 
HC,lnksKeraia 
eM dallgllter to 

• foreign bank ale 
Kochi: BJP functionary 
Shone George hasfiled. anap­
plication in KenJ.a high 
court, alleging that chief 

• minister Pinarayi V'ijayan's 
daughter's now defunct com­
pany Exalogic "parked" 
huge sums in an account in 

• Abu Dhabi and that Cana­
dian company SNC Lavalin 
routed funds to the USA 
through it. 

VJjayan is accused of be-
• ing part of the alleged cor­

ruption in awarding a con­
tract to canadian firm SNC 
Lavalin when he was KeraIa 
power minister in 1996, 
which had allegedly caused 
loss to the stateexchequex: 

VJjayan and two others 
were discharged in the case by 
a special court in Thiruva­
nanthapuram in 2013, a ver­
dict upheld by Kerala high 
courtin2017whenCBlfiledan 

C appeal against the discharge. 
M The agency then filed an 

appeal in the Supreme Court 
K against the high court's order 

and the matter is still pending 
before the apex court. PTI 
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Petition No.108/TL12024 Dated: 27.5.2024 

NOnCE UNDER CLAUSE (a) OF SUB-SECTION (5) OF 
SECTION 15 OF THE ELECTRICITY ACT. 2003 

An application under Sections 14, 15 and 79(1 )(e) of the EIecIricIty Act, 2003 (the Act) has been made by 
Pachora Power Transmission Limited, 2nd Floor, Nevus Tower, Plot No. 18, SecIor-18, Gurugram, Haryana-
122015, forthe eslBbUshrnentofthe Transmission system for Evacuation of Power from RE Projects in Rajgarh 
(1000 MW) SEl In Madhya Pradesh-Phase II (hereinafter referred to as ' Project') on a BuDd, Own, Operate 
and Transfer basis, consisting of the following elements: 

SI. Scope of the Transmission Scheme Scheduled COD In months 
No. fnIm Eff8ctIve Data 

1. 4001220 kV, 3x5OO MVAICT augmentation (4th, 5th & 6th) Pachora PS 
o 4001220 kV, 500 MVAlCTbays-3 Nos 

400 kV ICTbays-3 Nos. 
• 220 kV ICTbays-3Nos. 
o 400 kV linebays-2Nos 

220 kV Une bays-4 Nos. 
o 400 kV 8us SectionIIII&er- 1 set 
o 22OkVBuaSecllonalller-1 set 
o 220 kVTBC bay- 1 No. 
o 220kVBCbay-1 No. 

2. Pachora ~jjan (MPPTCl) 400 kV Dlc Hne (Quad ACSRI AAAa AL59 
Moose equivalent) 

3. 200.of400kVhbeysatUilain(MPPTCl)forPachora-Ujjan400kVDlch 
• 400 kV line bays-2 Nos. 

Note: 

24 months 

MPPTCl shall provide apace for 2 Nos. of 400 kV bays at Ujjain fortennlnalian rlPachora PS-UjIIIn 400 kV 
DlcAne. 

2.. The Central Transmission Utility of India Limited vide its letter dated 11.3.2024'- l8COIIlI11IIIIdfarthe 
grant of a transmission licence to the applicant to eslabllsh the prapoaed "_,1iIaIui I sysIanL 

3. Based on the material avaHable on the record, the Commission vide on:Ierdal8d 24.5.2024 in PeUIIon No. 
1081TU2024, has proposed to issue a transmission Ilcenca to the applicant for estabIIstiment of the 
transmission scheme as noted In pera 1 above. 

4. Acopy of the application, along with Its annexures and enclosures, made by the appUcant for the grant of an 
inter-Stata transmission licence to Pachora Power Transmission limited before the Commission can be 
accessed at the website www grinfra.com or inspected by any person Ia the Convnission's oIIice by 
following the laid down procedure. 

5. Notice Is hereby given in pursuance of clause (a) of sub-section (5) of Section 15 oftheAct that suggestions 
or objections, if any, to the Commission's proposal to grant a transmission licence to the applicant, as 
aforesaid, be sent to the undersigned by 11.6.2024 at the above notad address. The suggestions or 
objections recalvad afterthe specified date shall not be considered. 

6. The application shall be taken up for the further hearing by tha Commission on 13.8.2024. Any person who 
files suggestions or objections may In hisJherdlscretion attend the hearing, forwhich no TAlDAshail be paid 
by the Commission. SdI. 

(Harpreet Singh PruthJ) 
Secretary 


